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regarding status of implementation of recommendations contained in the Sixteenth
Report of the Department-related Parliamentary Standing Committee'on Petroleum and
Natural Gas on Demands for Grants (2013-14) pertaining to the Ministry of Petroleum
and Natural Gas.

MATTER RAISED WITH PERMISSION

Demand for resignation of former Justice Shri A K. Ganguly from the post

of Chairman of West Bengal Human Rights Commission

MR. DEPUTY CHAIRMAN: Now, we take up the Lokpal and Lokayuktas Bill,
2011.
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MR. DEPUTY CHAIRMAN: Okay. If you want, I will allow it. Mr. Minister, you
can speak after he finishes. ...(Interruptions)...

SHRI DEREK O'BRIEN (West Bengal): Sir, we also want two minutes to speak
on Mr. Ganguly's ...(Interruptions)... We have been asking for it for the last one

week. ...(Interruptions)... The whole House ...(Inferruptions)...
MR. DEPUTY CHAIRMAN: You can approach ...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, this is a case which has not been even mentioned
in this House. Lokpal is very important. We also know it. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. Please. ... (Interruptions)...
SHRI DEREK O'BRIEN: Sir, Mr. Ganguly is carrying on ....

MR. DEPUTY CHAIRMAN: Please approach the Chairman and take his
permission. ...(Interruptions)... No, no; not today. ...(Interruptions)... Please.

... (Interruptions)...

SHRI DEREK O'BRIEN: Sir, two minutes, please. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: No. No. Not today. ...({Interruptions)... Please. Not
today. ...(Interruptions)... Not today. ...(Interruptions)... You can give notice. The
Chairman may allow. ...(Interruptions)... Please give notice to the Chairman.
... (Interruptions)... Not today. Please. ... (Interruptions)...

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, give us two minutes.

... (Interruptions)...

MR. DEPUTY CHAIRMAN: Please. ...(Interruptions)... Not today.
...(Interruptions)... No, please. Not today. ... (Interruptions)... You can give notice. The
Chairman will consider it. ... (Interruptions)... Give notice. We will consider it.
... (Interruptions)... You can give a Zero Hour Notice. ... (Interruptions)... No, please.

...(Interruptions)... 1 have called Mr. Ram Gopalji. Let us listen to him.

... (Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Sir, after him, give us two minutes. Kindly
get the sense of the House. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No, no, please. ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Sir, this will be unfair. ... (Interruptions)... This
will be unfair. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: I am not refusing. ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: The entire country is looking at it.

...(Interruptions)... The entire nation is looking at us that what we are doing on that.
... (Interruptions)...
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MR. DEPUTY CHAIRMAN: See, my request is, give us a Zero Hour Notice for
tomorrow. The Chairman may consider it. ...(Interruptions)... Please do that. There is

a procedure. ...(Interruptions)... There has to be some discipline. ... (Interruptions)...
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MR. DEPUTY CHAIRMAN: You can do it tomorrow. ...(Interruptions)... You can

do it tomorrow. We are to take up a very, very important Bill. ... (Interruptions)...
SHRI DEREK O'BRIEN: Sir, we know it. ... {Interruptions)...

MR. DEPUTY CHAIRMAN: Let us have the Lokpal Bill today.
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SHRI SUKHENDU SEKHAR ROY: We are going to support it.
... (Interruptions)... We are going to support that. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will allow you tomorrow.
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MR. DEPUTY CHAIRMAN: Give notice for tomorrow. ... (Interruptions)... Give

notice for tomorrow. ...(Interruptions)...
SHRI SUKHENDU SEKHAR ROY: We are asking for two minutes.

SHRI DEREK O'BRIEN: Sir, allow us just two minutes. We are not coming into
the Well. ... (Interruptions)... Because we are behaving and because we are not going

into the Well, you are penalizing us! ...(Interruptions)...
SHRI SUKHENDU SEKHAR ROY: Sir, this is unfair. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Why don't you raise it tomorrow?

... (Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Sir, we are raising it every day.
...(Interruptions)... Every day we are raising the issue. What is this going on?

... (Interruptions)...
SHRI DEREK O'BRIEN: Sir, we are not ... (Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Sir, every day we are raising the issue.

... (Interruptions)... Sir, every day we have raised the issue. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Don't get angry, please. Don't get angry.
...(Interruptions)... Why are you getting angry? ... (Interruptions)...

SHRI DEREK O'BRIEN: No, Sir. ...(Interruptions)... We are not being given time.
...(Interruptions)... Sir, we would not stop discussion on the Bill. Allow us to speak.

... (Interruptions)...
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MR. DEPUTY CHAIRMAN: Please do not be angry. ... (Interruptions)...
SHRI SUKHENDU SEKHAR ROY: Sir, this is not fair. ... dnterruptions)...
SHRI DEREK O'BRIEN: Sir, allow us two minutes. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Sukhendu Roy and Mr. Derek, please do not
get angry. ...(Interruptions)... Mr. Derek O'Brien, I am not saying that what you have
raised is not an important subject. I am not saying that. I am only saying that today
we have set apart the day for the Lokpal Bill. T have already called Shri Ram Gopal
Yadav. You could raise your matter tomorrow. You may give a Zero Hour Notice. It

will be considered. ... (Inferruptions)...

SHRI SUKHENDU SEKHAR ROY: But, Sir, we are saying, just give us two

minutes. ... (Interruptions)...
SHRI DEREK O'BRIEN: Sir, please allow us just two minutes. ...(Interruptions)...

SHRI NARESH GUJRAL (Punjab): Sir, please allow them two minutes.

... (Interruptions)...

SHRI BIRENDRA PRASAD BAISHYA (Assam): Sir, please allow them two

minutes.
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MR. DEPUTY CHAIRMAN: Now, please. ...(Interruptions)... T have called
Mr. Ram Gopal Yadav. If he yields, I will allow him. Do you agree, Mr. Yadav?
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MR. DEPUTY CHAIRMAN: Okay, he has agreed. ...(Interruptions)...

SHRI DEREK O'BRIEN: Mr. Deputy Chairman, Sir, This is a serious issuc which
we have been secing for the last three weeks is about men in positions of power
misusing their power and then doing everything in their power to suppress the voice
of the victim. This issue is way above any kind of political formation, because three
Judges of the Supreme Court have said what they have to say. They have said it

very, very clearly, that it was ‘inappropriate behaviour of a sexual nature’.

Sir, what example are we setting where people holding the highest positions, like
that of the chairperson of the West Bengal Human Rights Commission, are doing this

kind of thing? The girl is under so much pressure! Sir, everyone knows this case very
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well. T do not wish to go into the details of the case because today it is important
that we pass the Lokpal Bill, and we pass it quickly. But these newspaper reports are
a disgrace. Forget about these actions coming from a Human Rights Commission

Chairman, they are a disgrace to any man.

Sir, we firmly believe, and we have been asking for the last three weeks, that
this 'gentleman' should resign, or he should be arrested, or the President should sack
him. The rules are very clear under the Human Rights Commission Act. Sir, people
across political parties feel that this — I cannot even call him Justice — gentleman,

if T can call him that, has to go. ...(Interruptions)...

DR. K.P. RAMALINGAM (Tamil Nadu): He is not a 'gentleman'. He is not a

'gentleman’.

SHRI DEREK O'BRIEN: He should be arrested. The President should refer to
the Supreme Court ... (Interruptions)... That is all that we have to say.

MR. DEPUTY CHAIRMAN: Now, Prof. Ram Gopal Yadav.
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MR. DEPUTY CHAIRMAN: Now, please. Don't make it a discussion. Prof. Ram
Gopal Yadav.
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SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, I associate myself with the

matter raised by the hon. Member.

DR. V. MAITREYAN (Tamil Nadu): Sir, I too associate myself with the matter
raised by the hon. Member.

SHRI K.N. BALAGOPAL (Kerala): Sir, I too associate myself with the matter
raised by the hon. Member.
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SHRI RAMA CHANDRA KHUNTIA (Odisha): Sir, I too associate myself with
the matter raised by the hon. Member.

SHRI DEREK O'BRIEN: Sir, all hon. Members are associating themselves with

this issue.

GOVERNMENT BILL
The Lokpal and The Lokayuktas Bill, 2011

MR. DEPUTY CHAIRMAN: All right. Now, Prof. Ram Gopal Yadav.

...(Interruptions)... The others may please remain quiet.
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